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CORAM: 

HON’BLE MR. C J MATHEW, MEMBER (TECHNICAL)  

HON’BLE DR. SUVENDU KUMAR PATI, MEMBER (JUDICIAL)  

 

 

FINAL ORDER NO. A/87079-87080/2019 

 

 
Date of Hearing:  08.11.2019    

Date of Decision: 08.11.2019   

 

PER: CORAM                               
 

 
 These appeals lie against order-in-appeal no. PKS/63-

79/BEL/2010 dated 1st June 2010 of Commissioner of Central Excise 

(Appeals), Mumbai-III. 

 

2. Learned Authorised Representative informs that on 

consideration of the amount disputed by Revenue in the appeal, the 

appellant seek to withdraw the appeals in accordance with instruction 

F. No. 390/Misc/116/2017-JC dated 22nd August 2019 of the Central 

Board of Indirect Taxes & Customs. 

 

3. The appeals are, therefore, dismissed as withdrawn.    

 

(Dictated & pronounced in open Court) 

 

 

 

(C J Mathew) 

Member (Technical) 

 

 

 

(Dr. Suvendu Kumar Pati)  

Member (Judicial) 

 

Prasad 


